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ORDER. 

.ENGJPTA,MLEL(J) Heard Mr. 3.L.N.wamy for the applicant and Mr. D.N. 

Mishra for the Railwa,r Administratiin. From the apDlication and 

as has been submitted by Mr. D.N.Mishra, it would be clear 

that the applicant was first appointed in 1947 but there was a 

proceeding against him in Which he was removed for unauthorised 

absence in the year 1971. Then foil )wed some representations 

to the Railway authirities by the wife of the applicant and 

by himself. Ultimately in 1931 the applicant was given 	race 

-3, Law I temporary aepointnent on the cinditi,n that the said 

apoointrnerlt woeld nit entitle him to any pension. On attainng 

the age of ordinary superannuation, the applicant retired in 

1937. In the present ap2lication, the applicant prays that 

he shuld be given pensionary benefit t%king the first and secund 

spells of service together. $ri D.N.Mishra, learned counsel for 

the respondents contends that for the first spell the applicant 

has been given what is his due under the rules and it is not 

permissible under the ruLes to condone the break of 10 years of 

service and tack the secnd spell with the first spell of 

service of the auplicant. We find much force in this contention 

of Mr. :4i3hra. He has nexb contended that in view of the 

/ 	contract of service between the applicant and the Railway 

Admjnistratjin, the applicant cannot claim any pensionary benefit 

for the second spell of his service. It is true that the Second 

spell was almost a gift to the applicant and on some co-npassion 

-ate grounds. But if the rules would perait any pensionary henefi 

for ha,ing rendered service for 6 years, the applicant should 

not be deprived of that benefit. It is now well settled that 

though a service under a Government or an organisation run by 
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the Government may initially be contracbual, yet after 

appointment, it is governed by the rules 

With these observations, the aplicatioci is 

disposed of. No costs. 

..•..•...•.•.. 
Member (Admn.3 I 
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Member (Judi.) 


